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:E THE HON’BLE NATIONAL GREEN TRIB'T]}I?IM W‘:_{v‘?%wr -~
PRINCIPAL BENCH, NEW DELHI 1
ORIGINAL APPLICATION NO. 595 of 2022').

N THJ: MA‘] TER OF:
SARITA SINGH .......

NOTARIAL | * 1} : ,J VERSUS Y

STATE OFUP.&ORS. . RESPONDENT(S)

N S

ADDITIONAL AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE,

g&d E%UT IN COMPLIANCE OF THE ORDER DT. 14.11.2025 PASSED BY
v‘ A 2~ .‘,

°"EHEHON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

L e 3

'\I Dr Vljay Kumar Singh aged about 54 years S/o Sh. Permanand Singh presently

"‘;j_;\l;_posted as District Magistrate Meerut, do hereby solemnly affirm and state on oath

4 ,__,y-)
as under:

1. ThatI am the Deponent in the above captioned matter and am fully conversant

=D ThatI state that the contents of the affidavit have been drafted by my counsel

‘on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I.  BACKGROUND OF THE MATTER
3. That in the present matter, the ‘grievance of the applicant is regarding illegal

encroachment by 107 families over the lake area situated in the wildlife

sanctuary in the area of Nangla Gosain, Block Parikshitgarh, Tehsil Mawana,

/“V
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District Meerut damaging the biodiversity and the environment of the lake

and wildlife sanctuary,

4. That in compliance with the aforesaid directions, the Sub-Divisional
Magistrate, Mawana, vide report dated 18.10.2025, informed that the learned
Amicus Curiae conducted a site inspection of the lake land situated in Village

Nangla Gausai on 15.10.2025.

/. 5. That further it is respectfully submitted that for the resettlement of 107
families residing in Village Nangla Gosai, the Office of the Special Secretary,
Government of U.P., vide letter dated 08.10.2025, directed that a proposal,

along with an updated list, be submitted to the Government for resettlement

District Meerut, on land available with the Rehabilitation Department

- 3 ] ?a\\ y
f?f\{agpoﬁmately 50 acres) at Village Bhainsaya, Tehsil Rasulabad, District
RS v V\\:":_

%=, Jeaii ipur Dehat.

o

i
’ of 107 families residing on lake land in Village Nangla Gosai, Tehsil Mawana,

Sty
o/

Jamilies residing on the lake land in Village Nangla Gosai, Pargana Kithaur,
Tehsil Mawana, a proposal for their resettlement at Village Bhainsaya, Tehsil
Rasulabad, District Kanpur Dehat, has been submitted to the Government vide
this office letter no. 861 dated 11.10.2025 addressed to the Special Secretary,

Government of U.P., Revenue Section, Lucknow.

7. Further, in compliance with direction contained in paragraph 12 of the
Hon’ble Tribunal’s order, physical verification of the khasra numbers of the

lake situated in Village Nangla Gausai, Pargana Kithaur, Tehsil Mawana, was

P A/
] W1
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conducted through a drone survey. The details of the site condition of the
~ entire lake area, as revealed through photographs and videos obtained from

the drone survey,

A Copy of the table with Khasra Wise details of the lake has been annexed

herewith as ANNEXURE R-1.

. That as per the above table, it is submitted that out of a total area of 7/.488

hectares comprising 09 khasra numbers of the lake recorded in the revenue

records in Village Nangla Gausai, Pargana Hastinapur, Tehsil Mawana, an

area of 69.538 hectares is free from encroachment, over which wild grass and

forest growth exist. No permanent encroachment has been found over the said

69.538 hectares.

. That the updated list along with the proposal for resettlement of 107 families

residing on the lake land in Village Nangla Gosai, Tehsil Mawana, District

Meerut, to District Kanpur Dehat has already been forwarded to the

7;-‘:_GAQvemment. That it is submitted that the action at the Government level is
under process, which is likely to take some time. That the Special Secretary,
1 Gb\{?‘mnent of U.P., Revenue Section-6 vide letter dt. 21.01.2026 has

pt requested to the Hon’ble National Green Tribunal to grant a two months’ time

for completion of the requisite governmental action and for taking a final

decision on the said resettlement proposal.

A Copy of the letter dt. 21.01.2026 has been annexed herewith as

ANNEXURE R-2.



10.Hence, the present affidavit isa% submitted for the kind perusal of the

Hon’ble Tribunal. It is prayed that the same be taken on record

VERIFICATION

Verified at .. 0eemZrieennnnn. on this 2 2.:. day of January 2026, that the contents
of the above affidavit from paragraphs 1 to 10 are believed to be true and
\ ! correct to the best of my knowledge and belief. No part of it is false and

N\

| % hdthihg material has been concealed therefrom.

’Zuwmw‘-?“/\‘
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ANNEXURE R-1
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